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Item No.03         Court No.1 
 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH, KOLKATA 
(THROUGH PHYSICAL HEARING WITH HYBRID MODE) 

 
Execution Application No.01/2024/EZ 

In  

Original Application No.166/2022/EZ 
 

Veterans Forum for Transparency  
in Public Life            Applicant 

 

Versus 
 

Bihar State Housing Board & Ors.     Respondents 

 
 

Date of hearing: 29.01.2026 
 

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
   HON’BLE MR. ISHWAR SINGH, EXPERT MEMBER 

 
Applicant: Dr. Bishwanath Prasad Singh, the applicant in person (through 

VC). 

  

Respondents: Mr. Surendra Kumar, Advocate for respondents no.1, 2, 4 and 9 

(through VC). 

 Ms. Amrita Pandey, Advocate for respondent no.3 (through VC).  

 Mr. Ghanshyam Pandey, Advocate for respondent no.5 (through 

VC). 

 Ms. Anamika Pandey, Advocate for respondent no.6 (through VC). 

 None for respondents no.7 and 8. 

 

 ORDER 
 

1. Compliance affidavit has been filed by e-mail today by respondent 

no.4-District Magistrate, Saran, Chapra. 

 

2. In view of order dated 04.11.2025 passed by this Tribunal in O.A. 

No. 110/2025/EZ regarding which a note has also been given in daily 

Cause List, above said affidavit is ordered to be taken on record on 

deposit of costs of Rs. 10,000/- by respondent no.4-District Magistrate, 

Saran, Chapra. 

 

3. Costs may be deposited to the Registrar, Eastern Zone Bench, 

Kolkata within 15 days. 
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4. The applicant is given opportunity to file its response to the 

compliance affidavit filed by respondent no.4-District Magistrate, Saran, 

Chapra in the eventuality of the same being taken on record on deposit of 

costs. 

 

5. List on 23.03.2026 for further hearing. 

 

 

Arun Kumar Tyagi, JM 

 
 
 

  Ishwar Singh, EM 
January 29th, 2026 
Execution Application No.01/2024/EZ 

In Original Application No.166/2022/EZ 
R 
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Mailbox of surendra_kr15@rediffmail.com

1 attachment(s) - IA_in_EX_1_of_2024_in_OA_166_of_2022.pdf (4.66MB)

Subject: IA No. of 2026 in Ex/01/2024 In OA/166/2022
From: Surendra Kumar <surendra_kr15@rediffmail.com> on Fri, 06 Mar 2026 17:10:22

To: <2bnpsingh@gmail.com>, "legumjure " <legumjure@gmail.com>, "amritalegal " <amritalegal@gmail.com>,
"ghanshyamlegal " <ghanshyamlegal@gmail.com>

Respected All,
This is to bring to your kind notice that in the above mentioned matter, the Respondent no. 4 has preferred to file a IA.

Please find attached, for your kind information and necessary action.

Regards
Surendra Kumar
          Advocate
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